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(a) ,whother the Economic Commission 
fM Asia and Far East 'has recently recom-
mended that tho Shelf area around the 
ialand of Ceylon and the eastern coast of 
tho Indian SUb-continent especially Ori&&a 
and Andaman Islands should be investi-
gated by continuous seismic profiling 
method with a sufficiently powerful eneri)' 
sources to give deep penetrati on into the 
sedimentary section for oil exploration; 
and 

(b) if so, Government's reaction there-
m for determining oirpotentlality on East 
:Coast Shelf area in the light of the said 
recommendati on ? 

THE MINISTER OF STATE IN THE 
MTNlSTRY OF PETROLEUM .... ND 
CHEMICALS AND MINES AND 
METALS (SHR! D. R. CHAVANj: 
(a) This Government are not aware of 
q~  a recommendation. 

(b) Does not arise. 

Smugglloa of lodlao Films to Soutb MrIea 

3194. SHRI BABURAO PATEL: Will 
'the Minister of FINANCE te pleased to 

state: 

(a) whether it is a fact that one Uttam-
chand S. Nihalani, proprietor of U  S 
Export Corporation of Hong Kong waF 
arrested on the 2nd February J 970 in 
Bombay for contravening the provisions 
of the Foreign Exchange Regulation Act, 
the Customs Act and the Export Control 
Act by illegally exporting Indian films to 
South Afriee ; 

(b) iF so, the nllmes of Indian films 
exported with the names of their producers 
,and the possible amount of )09S in revenue 
to. Government and to the producers for 
these films; 

.(c) the modus opera""; and tU .-os 
efthofilm produeersin"olved in this Ttlcket, 
tho actioa taken apinst . them and if not, 
the reasons thereFor; 

(d) whether the passport of Uttamchand 
Nihalani has been suspended and if not, 
tho rCBl!ons therefor; and 

(e) the reaaOtls why Oowrnmettt flatly 
deaied smulliing of Indian fil1ns to South 

Africa in reply Ii ven to Unstarrecl QuCl-
tion No. 2922 on tho 11th August, 19691 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P.C. 
SETHI) : (a) to (c) . On 2nd February, 
1970, Shri U.S. Nihalani, Proprietor of 
U. S. Export Corporation of Hong Kong 
was arrested by the officers of Enforcement 
Direcetorate for prima facie contravention 
of the Foreign Exchange Regulation Act 
with respect to certain Hi ndi and Tamil 
Films which had been imported by this 
firm from India for exhibition in Hong 
Kong and other approved territories and 
which are believed to have been subse-
quently diverted for exhibition in South 
Africa. Further investiglltions in the 
matter are in progress. It would not be 
in the interests of investigation to disclose 
any further details at this sta!!e. Any con-
traventions, if any of other laws, would 
become clear when. the investigations in 
hand are completed. As no duty of cus-
toms is leviable on export of films from 
India, question of loss in revenue to 
Government does not arise. 

(d) Shri U. S. Nihalani is a holder of 
British Passport which, therefore cannot be 
'suspended' by the Government of India, 

(e) Question No. 2922 was answered 
in Lok Sabha on 11th August 1969 when 
the case of Shri U. S. Nihalani, referred 
to in Part (a) of this Question, had not 
been detected. 

12 IIrs. 

RE : CALLING AITENTION 

(QUERY) 

SHRf HEM BARUA ( Mangaldai ) 
011 a point of order. How can a DOD-offi-
.Qal meeting between the Prime MiDister 
and Home Minister with the Chief Minis-
ter of West Ben .. 1 be the basis of a Call-
ing Atter tion Motion? This meetinl. rar 
as I knoow was only a non-offioial meeting, 
On behalf of the Indian Government the 
Prime Minister miaht want to meet tho 
Chifef Minister of West Ben pI In order to 
hear about the political situation in' tho 
State, to hear from the horses mouth. 
May I know from you if you have enlar· 
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ged the ambit of the Calling Attenlton mot-
ion in order to include non-official meetings 
-also 1 

SHRI NATH PAl (Rajapur) : Whe-
ther it is official or non-official, I am not 
much concerned. The main point is this, 
whether you arc going to extend the scope 
of the Calling Attention? We have no 
object if you proceed with this, but· we 
want to raise this point. In the past we 
have found when such Calling Attention 
Motion was brought up regarding such 
discussion between Union Government and 
State Ministers you have been  pleased to 
disallow. If it is your intention that such 
meetinp: can be the subject of Calling 
Attention we need to be enlightened about 
this. This is a new convention which is 
being set up. Mr. Hem Barua is also not 
objecting to this. We want to know whe-
ther you will be hearafter admitting Call-
ing Attention even wIlen there is such meet-
ing between the Chief Minister and the 
Union Government. Some of the Chief 
Ministers remain most of the time in Delhi 
meeting one Minister or another Minister; 
that is how they sustain themsclvese in 
power. Is this going to be subject for Call-
ing Attention? 

SHRI HEM BARUA :  I am not opposed 
to this Callin& Attention as such. I just 
want to know this. J am not opposed to 
this. J want to know from you whether you 
have enlarged the ambit of the Calling 
Attention in order to embrace all the meet-
ing between the Chief Ministers or the 
Prime Minister. Now the Chief Ministerof 
Jammu and Kashmir is reported to have 
come here and he is going to meet the 
Prime Minister. Whould you allow diacu-
ssion on that or not 1 

MR. SPEAKER : J very much aptlreciate 
this point raised by you. J also feel, nobody 
seems to be safe from this Parliamentary 
debate. Some pople came to me about Bar-
yana; we had lot of discussion. Something 
on the same line has come about 
Kashmir. (interruption) 

'.it ~ '~ ~t~  : ~ ~~ 
lI>'T <mf ~it, ft """ 1It1,,;ijifOJil ~ 

mt ~ifi lftf<rml ~~~ I 

Ili'~~'  ~~~I 

MR. SPEAKER : Aga,n we see some 
people making statement outside. This rela-
tes to BangIa Congress leaden. Myobjec-
tion to this was about the same. But prote-
ction was taken in the extraordinary situa-
tion. He is leader of Bangia congrcss; you 
cannot divest him from the leadership and 
the office he holds. How can you separate 
both the identities 1  I am calling a meet-
ing of the Rules Committee to make cer-
tain definite suggestions in this regard. We 
have, no doubt, the rules, but where are 
the rules being observed now 1 A few Mem-
ben get up and the rules are flouted, and 
tbe Chair and everybody else is on the-
nerves all the time. Now, I am going to 
discuss it again, concerning the Cariappa 
affair, the scope of calling-attention-notice 
and so on. I have called a mcctin, on the 
18th inst., and we shall have a retllSCllllCmt 
as to how to assess the whole thin,. For 
the present, this is aoin, on .... 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): Will yOU permit me to make a 

submission? oit;rt fqrf~ ~~~, ftm 
~ ;rtf 1fi«IT W I ~ !fiT ~ mit 
fiI f i~ ~ ~ I at1f"(: 1Ii1f 1ftWr 
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SHRI PILOO MODY (Godhra) I 
There is no question of enlarging or roduCo 
in8 the scope of it, 

SHRI HEM BARUA I There is no ques-
tion of challenge to your competence. 

SHRI NATH PAl :  I do not know if 
the hon. Member followed what J said. 
There was no challenge to your compe-
tence. What J was asking was only this. 
What was the tradition in the past 1 

SHRJ KANWAR LAL GUPTA: You 
may decide on the merits of each case. It 
depends upon the circumstances. 

SHRJ NATH PAl: Chief Mlnlsten 
come to Delhi by the dozens. Tbere arc 
17 Oliof Minllten, UId 'ODIe of thom arc 
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( Shri Nath Pai J 
all the tilnC here and having some meet· 
ins or the other. 

SHRI KANWAR. LAL GUPTA: It dep-
ends upon the circumstances. 

12.07 hra 

CALLING ATl'ENTION TO MATl'ER 
OF URGENT PUBLIC  IMPORTANCE 

MEETING OF BANGLA CONGRESS LEADERS 

WITH PRIME MINISTER AND HOME 

MINISTER 

SHRI JYOTJRMOY BASU (Diamond 
Harbour) :  J Call the attention of the 
Prime Minister to the following matter of 
uracnt public importance and I request 
that she may make a statement thereon:-

"The recent meeting of Bangia 
Congress leaders with the Prime Mini· 
ster and Home Minister and the rcpo-
rted decision of the Chief Minister of 
West Bangal to resign." 

We were expeetingto receive a written 
statement from the Prime Minister, but I 
regret to say that we ~a e not received any 
written statement. We were entitled to a 
written statement in this reprd. 

THE MINISTER OF HOME AFFAIRS 
(SHRJ Y. B. CHAV AN) : The Chief Mini-
ster of West Bangal, along with another 
BangIa Congress leader .... 

SHRI. JYOTIRMOY BASU : On a point 
of order. I had called the attention of the 
Prime Minister and I have requested her 
tei make a statement. How does the Home 
Minister come in ? How does the Home 
Minister butt in ? 

AN HON. MEMBER : Any Minister 
can answer. 

SHRI JYOTIRMOY BASU; I have 
called the attention of the Prime Minister 
and we expect her to answer. We are not 
anxious to hear the Home Minister. 

SHRT HEM BARUA (Mangal 
dai) : The calling-attention-notice is direc-
ted to the Prime Minister, and it for the 
Prime Minister to reply. 

SHRI JYOTIRMOY BASU : Shri Y. B. 
Chavan may be a~ irinll to be the Prime 
Minister bUI he is not the Prime Minister 
of India now. 

.MR. SPI!AKER: Who reads it out 
dolO not IIlIItter. 

'"" fIR'''lIIW,1IN ~  : ~. 
~. lti; i '~ i ~ it ~ 1I'"!ft" it; 
srm;r 1I'ft an\" ~~,~;:r~, ~ 

fi:r<;f.t ltft iITi'f i!iW tlf ~ I ~ "IJ!t am: 
~ ~ lIr~  ~ ~ ~ I ~~ om it 
~ mo:rm ;:r{f "IJ!t \ill ~ ~ I 
THE PRIME MINISTER, MINISTER 
OF FINANCE MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :  I 
can read it. There is nothing much. 

SHRI JYOTJRMOY BASU : We do not 
know if Mr. Chavan has been made the 
Prime Minister. if he has been made so, 
t hen we can accept it. 

9HRIMATI INDIRA GANDHI: The 
Chief Minister of West Bangal along with 
another Bangia Congress leader met me 
and the Home Minister on the 12th March. 
The Chief Minister apprised ~  of the 
situation in West Bengal, and informed us 
of the decision of the Bangia Congress that 
he should submit his resignation from the 
Chief Ministership. 

SHRT JYOTIRMOY BASU : Arising out 
of what she has said, she has mana~e  to 
omit a number of things. With your permi-
ssion, may I make clear those things? It 
has come out in the press that the Governor 
is wanting a certain confirmation in that 
regard. May 1 say Ihat in Madras in 1962, 
the UDF had a strength of 172 against the 
Congress's 152 in a House of 376, and yet 
the Governor, Sri Prakasa invited the leader 
of the larllest party in the Assembly to form 
the Ministry? He did not ask for any 
proof that he has the majority but left it 
to the legislature which met after a long 
period of one and a half months. Here. 
in West 'Bengal, where the leader of the 
largest party, namely Shri Jyoti Basu has 
offered to test his majority in the legislature 
within two days, should he not be invited 
to form the Ministry and thus take reco-
urse to the only correct and infallible 
test, or will a different standard be adop-
ted because the laraest party in the West 
Benpl Assembly does not happen to be 
the Congress Party 1 

MR. SPEAKER: Let him not read out 
from a prepared statement, but let him 
uk a question. 


